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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPaL BENCH: NEW DELHI

DcAo 191/94
Mepe803/94

New Delhi the 12th August 1994

Hon'ble Shri J.P.Sharha,member(J)

1« Shri Ngnku,
s/o shri Neemar L
r/o B=64,8hoor Bharat Nagar,
Ghazlabad,U B

(Last employed as Heli Semi
Fitter in the Office OFf
DivisiDnal Railuay Manager
Northern Railway,Neu Dalhi)

2. Shri Prem Chand,
s/o0 Shri Nanku,

r/o B-64, Bhoor Bhyrat N_gar,
Ghazlabad UePao P Applicants

(Shri Sono DUiuedi Shashi,AdUOcate)

Versus
1. Union of India,
through
General manager,
Northern Railuay,
Baroda House,
NGU Delhio
2. The DhliSiDnal Raiany manager,
NDrthern Railuay,
Neu Delhi Railuay statiDn,
New Delhi. «+. Respondents

(shri H.K. Ganguani,AdVOCate)

ORDER L}ﬂmt;i)

Hontble Shri leo Sharma,Mémber(J)

The applicant No.q1 had retired on 30.641992 gas
Heli Semi Fitter from the office of Divisional Rgilyay

Manager, Northern Railuay,Neu Delhio Applicant ND.Z is hiS

son. His son is ungmploysdeThe aPPlicant in this gpplication

filegd in Dgcember 1993 has Prayed that his son Prem Chand
may kindly be ordersd to be zPpointed to Group 'D' post

on compPgnsats ground.
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2 A notice was Iissued to the respondents and
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Shri HeKe Ggnguani apPeared fOr the respondents. But
ingpite of timg glloyed rePeatedly since Jznugry 1994

no rePly has been filed by the respondents. The matter
came up yasterday and Shri HeKe Gznguani stated that he
will be Orally argue the case on admission.

3o There was a general strike ip Northern Railyay
in 4974 yhich covgred zll1 the employges including of
logo shed. In order to give reward to somg of the
emPloyees, Rpiluay Board has issued g circular in 1975
that those loyal employees who did not participate in the
strike call given by the various union of thg Railuays
be rewarded by benefit of githgr gattiﬁg ong advahce
increment in their Pay or if they are retiring be getting
an employmegnt to their eligible warde The aPPlicant at
that time did not clapim fop this:transitory benefit as a
loyal railuay employge. Noy st this point of timg after
about 10 years tﬁe aPPlicant wants to invoke thg circular
of the Railuay Board and desires that on compgnsate ground
the APPlicant No.2 be given an appointment to Class IV
service in the Rgiluwayse. Though the Loyality of the
aPPlicant is to beg aPPreciated but eéze channgl ecgnnot
bs Opegned to0 ragise o0ld segttled caées at theg time yhen
there is huge rush eraving for employment on merit. The
aPPlicagnt therefOre cannot invokeg that circular at thig
point of timge Theg apPlication dogs not make out a.

Primg facie case for admission.

4. In viey Of thg gbove facts the aPplication ig

dismissed after hearing the learned counsgl for the Respondent
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(JeP. SHARMa)
Member{(J)
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